
Between:

AND

1. Sri.Gogineni Gowtham, S/o- G Satyan arayana Aged about 57 years, Occ:
Business R/o H.No.B-2-319lBtB1 , Navodaya Cot5ny Road tto.{+, elnJara
Hills Hyderabad.

2. Smt-Gogineni Padmavathi, W/o G. Gowtharn Aged about 56 years, Occ:
Business Rl/o H.No.8-2-31glBlB1 , Navodaya Coiony Road t'lo.i+, e'an;ara
Hills Hyderabad.

3. Sri.Datla Srinivas Subramanyq Varma, S/o D.V.K. Raju Aged about 57 years,
Occ: Business R/o Flat No.G2, prudent pranathi Apariments plot fio.i+,
Aswani Layout, Jubilee Hills Hyderabad.

IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY,THE THIRTEENTH DAY OF SEPTEN/AER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

t.A. NO. 1 0F 2024

IN

ARBITRATION APPLICATION NO: 14 OF 2019

... Petitioners/ APPLICANTS

1. M/S. AVANI INFRA DEVELOPERS, OffiCE At H.NO.1I4I71I3A, PIOt NO.B4 FIAt
No.202, Brundavan.Colojly, Street No.8, Habsiguda Hyderabad _ SOb OOZ,
present address H.No.2-2-64il N23 saibaba coronv, Ba6h Amberpet. shivam
Road, Hyderabad - 500 013. Rep.by its Managini pirtGllarltroiizeo
Signatory sri.K. Lakshminarasimha Rio sio K. cnakridiara nio AGo loort
15 ygqF, pccgpation Bus.iness R/o H.No.2-2-18l30/A and At, Ftai No.302,
Royal Habi{at Apartments^, 

^D^,rgaba 
i Deshmukh Colony, tnOrapraSn Colony,

Amberpet, Hyderabad - SO0 0i3
2. Sri.K. Lakshminarasimha Rao, s/o K. chakradhara Rao Aged about 45 years,

occupation: Business H.No.2-2-18l30/A and Ai, rtat t!o]e02, Covai-riatitat
Apartments, Q-upa Qai Deshmukh Colony, lndraprasth Colony, dmUerpet, ,Hyderabad - 500 013

3. sri G. Ping_ali Reddy s/o G. pratap Reddy Aged about 45 years, occuDation
Business Rt/o Plot No.220, Rock Town Cotony, L.B. Nagar HyAeribaO.-
500074.

...RESPONDENTS

lnterlocutory Application Under Section 29 (A) of Arbitration and
conciliation Act, 1996 read with sec. 151 of cpc praying that in the

t



circumstances stated ir the affidavit filed in support of the potiticn, the High court
may be pleased to exte rd further time to concrude the arbitia.ion pro.eediigs-

Counsel for the Petitio rers: Ms. PADMAJA GADIRAJU

Counsel for the Respo.rdents: SRI M. PURUSHOTHAMA Ct{AF:yULU

The Court made the following ORDER:

.Ms. Padmaja Gadiraju, Iearned counsel for the applit:anls.

Mr. Purushothanra Charyulu, learned counsel for the re:;pondents.

On account of pendency of l.A.No.2 of 2O24, ttre rnandate of the
Arbitrator has expired on 12-07 -2024. The same is extr:ndr:d by a further
period of four (04) mon. hs.

Accordingly, l.A. No. 1 ot 2024 is allowed.

To

sd/_ M. vtJAYA BHAg(ER
.,otNT REG|$,TRAR

/F&e c,rytt W/
SLa{:(-l.o\u (?trP_1cgR

The Hon'ble Sri Jrrstice C.V. Ramulu ( retired ) H.No. 2_2-1Sl31 ( A_23)Durgabai Deshmt kh Colony, Bagh Amberpet, Hyderabad _f f ( 
'By

Special Messengr r)

9n" 99 to Ms. Pa lmaja Gadiraju, Advocate (OPUC)
One CC to Sri Purushothama Charyulu, Advocate (OprJC)
Two C.D.Copies
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HIGH COURT

DATED:13/09/2024

ORDER

t.A. NO. 10F 2024

IN

ARB.APPLICATION N )'14 of 2019

ALLOWING THE I.A. NO. I OF 2024
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